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Originel ^̂ p jlication No, 37 ®f 1991.

Harigh Chandra ^p lic a n t .

versus

D e p u t y  M'jchanical Engineer 
Carriago & Wagon Shop, N , Railway,
Alambagh,Lucknow and others. Respcxi^entg.

Shri T-N. Gupta Counsel for Applicant.
Shri A. Srivastava Caitnsel for Respondents.

Coramt

Hon. Mr. Justice U .C . Srivastava,V.C.
Hen. Mr. K . Qbavva. Adm. Member.

(Hon. Mr. Justice U .C. Srivastava# V .C .)

Tha applicant wht> is  saiS to bs belonging to 

the s .c . / s . r .  community was selected for the  post of 

Khalasi in Carriage and Wagon Workshop, Lucdcnow in the 

month of January, i984. According to the applicant 

his date of birth was recor^oci as 10.10.64 but th® 

clerk mmipulats^ it  as 10.10.67 eae got it  manipulated 

in t^e office of Deputy Inspector of Schools Unna©

■The rcsponiient No, 1 who was prejueliceA, issued th® 

charge shest alleging that he has f i le d  a false 

certificets in support of his ag«. The applicant denie# 

the charges against him and enquirjr proceeded in tha

matter anĉ  the enquiry was also mad® frera the institut 

ion fran where it was f@un^ that the date of birth 

was TiJt cortectly recor^&ea.The applicant contends thUt 

he fiananded various documents, laat the same were not



supplic^ to him anc as a matter of feet corrs^ct

date of birth was raesnipulate®l by the authorities 

conceraed.

2. The applicant was ^isroiss®^ frcm service#

against vdiich he filed representation 2o ,7,88 to 

the Dy, Chief Engineer# a copy of which has been

annexed as Annexure 5 in which he also made a prayer 

for promotioa iwt the said representati^ has not 

yet been ^sposed of. On behalf of ftie applicsnt it

has been cont«n#ei that full opportunity to d e f ^ ^  

himslf wes not given to him m d  the relevant documents

have not mas. bo n supplied to him but certain manipu­

lated document h^s been placecl by the respcaident 

who mad® certain •ncpairy behind the becic of the 

applicant. It  hasfurther been ODntended that the

e5>plicant has not cijromittod any fraud and incase 

the correct date of birth was not recorded he was 

not resp'.5nsiblc forthe ssjne.

3. The applicant should not h ^ e  been made to 

suffer as it was an excessive punishment not 

commensurate t© the charges i .e .  throwing him out

of service. All this matter whould h ^ e  been enquired

into 2nd consi^erp?d by the authority before whom 

the representati-n was pending. Authority concerned 

can also reduce the punishment but we cannot do the

Seme, Accordingly, the authority before whom the

representation is pending# is directed to consider*
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the repre-santation of th® applicant aPal pass a

speaking order taking int© consjderatien the pleas 

raised as well as quantum of punishment which has

been given to the applicant within 2 months from the

€ate of communication of th is  order to the respondents.

I f  possible, personal hearing be also given to the 

applicant.

4 . Application stands disposed of as above with 

no order as tocosts.

Adm. Member. Vice Chairman*

Shakael/- Luckn^ws Dated: 3 .2 .93 .


